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The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali):

(a) Rs. 33,515/-
(b) Rs 52,900/-

U ndertrial prisoners in Manlpar Jail

8S8. Shri L. Achaw Singh: WiU the
Minister of Home Affairs be pleased 
to state:

(a) the number of undertrial 
prisoners detained in the Manipur 
Jail a t present,

(b) the number of such prisoners 
detained for over three months and 
over six months respectively, and

(c) whether any steps have been 
taken to expedite their cases’

The Minister of State in the Minis-
try  of Home Affairs (Shri Datar): (a)
86

(b) Thirteen over three months and 
seven over six months

(c) Every effort is made to dispose
oi all cases as speedily as possible

Agricultural Loans

840 Dr. Ram Subhag Singh: Will
the Min is to: of Finance be pleased to 
state

(a) the total amount of loan sanc-
tioned so far by the National Agri-
cultural Credit (Long Term 
Operations) Fund to State Govern-
ments since its establishment and

(b) what amount of the sanctioned 
loans have so far been drawn by the 
State Governments’

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) and (b) Since 
the establishment of the Fund on the 
3rd February, 1956 loans amounting 
to Rs 289 70 lakhs were sanctioned 
upto 3ls t July, 1957 including Rs. 21*50 
lakhs sanctioned m 1957-58 Out of 
this amount Rs 160 45 lakhs was 
drawn by the State Governments dur-
ing 1956-57

Dead Rent
841. Shri Matin: Will the Minister 

of Steel, Mines and Fuel be pleased
to state

(a) whether Government are aware 
that lease-holders holding vast coal- 
bearing areas have to pay huge 
amount as minimum or Dead Rent 
annually to the respective State Gov-
ernments concerned who are now 
their head lessors,

(b) whether Government propose 
to compensate holders of virgin coal- 
bearing areas who, though desirous 
of working their properties, are 
nevertheless prevented from doing so 
by the Coal Board, and yet are not 
eligible for compensation under the 
Coal Bearing (Acquisition and 
Development) Act, not being included 
jn the final acquisition programme 
of Government, and

(c) whether any interim compensa-
tion is under contemplation to be paid 
to lease holders whose areas are not 
to be taken over by Government 
though large expenditure has been 
incurred over past prospecting, acqui-
sition procedure and minimum 
royalties’

The Minister of Mines and Oil (Shri 
K. D Malaviya): (a) Information re-
garding the amounts is not readily 
available Collection of the informa-
tion will involve time and labour not 
commensurate with its utility

(b) No The Coal Board gives open-
ing permission according to rules Any 
refusal to give such permission will 
not entitle the party to compensation 
ftom Government Government also 
mav not be interested in acquiring 
that land under the Coal Bearing 
Areas (Acquisition & Development) 
Act foi the public sector

(c) No The question does not arise
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